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Date of Order Orders

A 136/95 (0A 51/94)

30.3.95 Fr. M.Rafiq, counsel for imion of India & Anr.
Mr. S.Fumar, ecounzel for Srt . Hoora.

1)

Heard. This is an MA prayving that the time granted

in the judgement dated & 7.12.94 in Oa 51/21 be extended

for a furf-m,r reriod of three months since the Pa ilway

-
‘ Administration is taking steps to approach the Railway
Board, Hew Delhi, for filing a SLP before the Hon'Dle
Suprems Court. Tims giafiked already granted by the
Tribunal to the respondzsnts for implementing the order
gg\ has not ys=t =xpired. '
#2‘} This application is, therefore, premature and is
dismissed.
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